
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Himachal Pradesh Distressed Persons (Facilities for Loans) Act, 1976 
 

Act 18 of 1976 
 
 
 
 
 
 
 
 

Keyword(s): 
Official Gazette 
 



THE HIMACHAL P W E S H  DISTRESSED PERSONS 
(FACILITIES FOR LOANS) ACT, 1976 

(ACT No. 18 OF 1976)' 

3 .  Short title, extent and conmencemcnt. 
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3. Power of State Government to makz rules for grant of loans and 

thzir recovery. 
4. Rccovzry of loans as arrears of land revenue. 
5. Liability of joint-borrowers as among themsslves. 
6 .  Rule making power. 
7. Repeal and savings. 

(R~ceivzd th): assant of the Governor on t11i: 30th April, 1976 and was 
p~bllshed in R.H.P. Ext)ra., dated the 4th May, 1976, at p. 1201-1204). 

An act to provide for extention of loan facilities to distresred person in 
certain cases. 

Be it emcted by ths L:gislative Assembly of Minachal Pradesh in the 
Twenty-seventh Year ofthe Republic of India, as follows :- 

1. Shwrt title, extent anl eoamsncene~t.-(1) This Act may be called 
the Himachal Pradcsh Diatresscd Persons (Facilities for Loans) Act 1976. 

(2) It extends to the whole of Himachal Pradssh. 
(3) It shall  coin^ into force at once. 

2. Definitions.-In this Act, unless the context otherwise requires,- 

('7) 'Official Gazette' means the Rajpatra, Himachal Pradesh; and 
(6) 'State Govcrnm:nty means the Government of Himachal ~ radesh .  

3. Power of State Government to make rules for grant of loans and their 
recovery.-The State Government may, fro-n time to time, by notification 
in the Official Gaaztte, make rules as to the grant of loans and their recovery 
to be mad:, to persons afkcted by distress caused by calamities, such as 
floods, epidemics, famine, earthquak~s, land-qlides, avalanches, snow-storms, 
hail-storms, kt:, severe drought, exozssive rains, windstorm, lightening and 
electric shozk and locusts. 

4. Recovery of loans as arrears of land revenue.--Every loan made in 
a:=rdanc: with rull.;s mads under this Act, all inte r:st chargzable thereon, 
and costs, if any, incurred in making or recovering the same, shall when 
they become due, be recoverable from the person to whom the loan was 
made or from any person, who has become s u r ~ t y  for the repayment 
thereof as if they were arrears of land revenue. 
- + - .  I_. - ---_-__ /_- 

1. For Statement of Objects and Reasons, see R. H. P. Extra., dated the 8th, March, 
1976, P. 833. and for ~ t s  authoritative Hindi text see R.H,P. Extra, dated 25.3.1994 
p. 442-444, 






